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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGkLORE BENCH 

O.A. N0.1115/94 

THURSDAY THIS THE SIXTH DAY OF OCTOBER 1994 

Shri Justice P.K. Shyamsundar ... Vice-Chairman 

Shri .V.Ramanan,.. Member (A) 

1. 	K. Ravindra, 
39 years, 
Sf0 late N. Krishnaswamy, 
Assistant Engineer, 
National Water Development 
Agency, No.579, I 'A' Main, 
44th Cross, 8th Block, 
Jayanagar, Bangalore. 

2. 	K. Kumaresan, 
40 years, 
5/0 M.N. Krishnan Nair, 
Assistant Engineer, 
0/0 the Superintendent Engineer, 
Investigation Circle, 
No.68, 9th Main, N.W.D.A. 
III Block, Jáyanagar, Bangalore. 

3. 	C.N. Devarajan, 
37 years, 
5/0 C. Nanjan, 
Junior Engineer, 
0/0 Superintendent Engineer, 
Cauvery & Southern Rivers 
Circle, Central Water Commission, 
621, Dr. Rajkurnar Road, 
I Main, II Block, Rajajinagar, 
Bangalore. 

4. Pandian, 
Aged 38 years, 

Rajagopalan, 
)Junior Engineer, 
, R/o Superintendeing Engineer, 
Cauvery & Southern Rivers Circle, 
Central Water Commission, 
621, Dr. Rajkurnar Road, 
I Main, TI Block, Rajajinagar, 
Bangalore. 

5. 	M. Peethambarajan, 
aged 40 years, 
Junior Engineer, o/o Supdt. 
Engineer, Cauvery & Southern Rivers Circle, 
Central Water Commissio, 
I Main II Block, Rajajinagar, B'lore. Respondents 

[By Advocate Shri S.Ranganatha Jois] 
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V. 

2. 

The Union ofIndia, 
Ministry of ater Re ources, 
Shramshakthj iBhavan, 
New Delhi repre- 
sented byu itis Secre ary. 

The Central 1ater Co mission, 
Sewa Bhavari, 
Rama krishna pqram, 
New Delhi, 
represented by its Cairmari. 

*00 Respondents 

[By Advocate Shri M. Vasudeva Rao 
Addl. Staning Counsell 

Shri Justice P.K. Shyamsun*r, Vice-Chairman: 

1. 	We have heard both S ides. Shri M.Vasudeva Rao, 

learned Additional Standing Counsel makes a submission 

bringing to our 9otice that the controversy herein 

is already disposed off by an authoratative pronounce-

ment of the Apex Court il Civil Appeals No.3983 to 

3985/89. It also transpirs that subsequently a bench 

of this Tribunal hollowed the aforesaid decision of 

the Apex Court whil dispos ng of O.A. No.325/94 dispo- 

sed of on 30.8.1994. 	T erein the Hon'ble members 

declined to give any dire tions sought for but went 

on to state that t!e depar ment will necessarily have 

to give effect to the dec sion of the supreme Court 

and on the basis thereo regulate the rights of 

parties. That in z,ffect s all that is required to 

be done herein as Well. 

dismissing this applicàtj 

therefore make an order 

following the decision 
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of the Supreme Court supra and inter alia direct the 

Govt. to regulate the rights of the parties herein 

in accordance with the rules and regulations supra 

affirmed by the Supreme Court. 
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